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Al k NZES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

31.03.,03
The Applicant is
absent on call, 2abs

returned after service
from R=3 & 4 who are absent
on call and no steps taken
by them to file ang counter
Await return of ADs from
R=l & 2 till 07.05.03.

Order dated 7,7.03

Applicant is absent,
Res, 3 and 4 contimued to
remain absent. No steps
taken by them to file any
caunter, AD not yet return
from Res, 1 and 2 although
notices by Regd.Post were
sent to them on 27.4,03 and
hence service of notice is
suff icient on them,

Call on 28,7 03 for
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